FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF WEST STAR CONSTRUCTIONS
PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

M/s. Weststar
Private Limited

Constructions

Date of incorporation of corporate debtor

20/11/2002

Authority under which corporate debtor is
incorporated / registered

RoC Delhi

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

CIN: U45201DL2002PTC117709

Address of the registered office and principal
office (if any) of corporate debtor

Add.: No-51 Furniture Block, Kirti
Nagar, New Delhi 110015

Insolvency commencement date in respect of
corporate debtor

06/03/2024
(Order received on 15.03.2024)

Estimated date of closure of insolvency
resolution process

11/09/2024

Name and registration number of the
insolvency professional acting as interim
resolution professional

Name: Saurab Sharma
Reg. No.: IBBI/IPA-001/IP-P-
02550/2021-2022/13951

9.

Address and e-mail of the interim resolution
professional, as registered with the Board

Add.: B-204, First Floor Back Side, T-
Extension, Street No 7, Vishwas Park
Extn, Uttam Nagar, Delhi 110059
Email Id.: skO4sharma@gmail.com

Address and e-mail to be used for
correspondence with the interim resolution
professional

Add.: B-204, First Floor Back Side, T-
Extension, Street No 7, Vishwas Park
Extn, Uttam Nagar, Delhi 110059
Email Id.: cirp.wscpl@gmail.com

Last date for submission of claims

29/03/2024 (14 days from receipt of
order)

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

NA

Names of Insolvency Professionals identified
to act as Authorised Representative of
creditors in a class (Three names for each
class)

NA

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

(a) Relevant forms are available at
https://ibbi.gov.in/en/home/downloads
(b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a Corporate Insolvency Resolution Process of the M/s. Weststar

Constructions Private Limited on 06/03/2024.

The creditors of M/s. Weststar Constructions Private Limited, are hereby called upon to submit
their claims with proof on or before 29/03/2024 to the interim resolution professional at the
address mentioned against entry No. 10.




The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA-
Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Sau ra.ib bharma. = m'ozgg”’ '
Interim Resolution Profess 011111%1

In the matter of West S 04 Private Limited.
Reg. No. IBBI/IPA-001/1 wfi 1-2022/13951
Validity of AFA till 18.12.2024

Res. Address: B-204, First Floor Back Side, T-Extension,
Street No 7, Vishwas Park Extn, Uttamnagar, Delhi 110059

Date: 18.03.2024
Place: New Delhi



STV HOU \ NARN v

(FORMERLY KNOWN AS POONAWALLA HOUSING FINANCE LTD)

Registered Office: 602, 6th Floor, Zero One IT Park, Sr. No. 79/1, Ghorpadi, Mundhwa Road, Pune - 411036

MONDAY, MARCH 18, 2024

NUIA TV

b (See rule 8(1))

POSSESSION NOTICE
(For Immovable Property)

Notice U/s 13(4) of SARFAESI Act, 2002

Wea have already issued detailed demand notices U's 1.3(4) of Sacuritization and Reconstruction of Financial Assets and Enforcement
of Security Intarest Act 2002 by Speed post' Reqd., post to the Borrower and the Co- horrower which have been rebumed undelivered
marked as refused. You, the borrowes/ Co-borrower can collect the onginal noliced cover addressed to you, the borrowes! co- bormower,
retumed by speed posy regd. postal authornbes from the underssgned and to pay the balance outstanding amaunt with interests and
Costs etc. within 45 days from the date of nofice refermed to above to avold fubure action under SARFAES| Act 2002

We have indicated aurintention for further action under SARFAESIAct 2002 a5 per Section 13(4) and section 14 of the Acl in cass you,
the borrower and co-borrower fasture fo pay the amount mentioned above within 45 days

You are also pul on notice that in terms of Sub Section 13 of Section 13, you shall not transfer by sale | leasal otherwise the said securad
assels deladed betow of this notice withou! ablainmg within consent of banki F.1,

Thie details of the account and secured assets alomg with amount ouiztanding is given below-

Limited éhanged to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally incorporated with name of GE Money
Housing Finance Public Unlimited Company) herein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets and En- 5 A L E N OTI c E
forcement of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest (En- : ; :
forcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. 5 u PREME TEX MART LIMITED (In L||:|l.| idatio n]
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken possession of the property described herein below in Nl T sy i o ti —— T Er—— i
exercise of powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on this 13th Day of March of the Year 2024. OTCH’ I& ferns Y gwan to e PURNRG N Qanarat TEL Under W prothss o
The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of secured Creditor the amount and Liguidation of M/s Supreme Tex Mart Limited (In Liquidation), in terms of
interest thereon. the order of Honourable Adjudicating Authority, MCLT Chandigarh dated
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. Details of Property taken in possession are herein below. 08.08.2018, E Auction shall be conducted for selling the "Sale of Assets of
Sr. Name of Possession ; Date of statutory . . the company in parceliot of Supreme Tex Mart Limited” under Regulation
> D f P o . ; 5 A
No.| Borrowers escription of Froperty taken Date | Demand Notice Amount in Demand Notice (Rs.) 33 rw. Bchedule 1 of IBBI (Liguidation Process) regulation 2018 of the
Rekha—AftAlFhat Part OfAraz-No—138miMatiza—KaretabaghPargare&Tehsi = : : : insolvency and Bankruptcy Code, 2016
1. Kushwaha, Sadar, Dist- Allahabad. Area-206.24 Sq Mt, Boundaries As Per Sale Is 13/03/2024 17/04/2023 Sixteen Lacs S|Xty Two Thousand Two Hundred TWenty Imterested par‘tl,‘n_.lpanls in the E Aucton process are hereb!'. called fo
Ankur As Under: East- Plot Of Samsher West- Plot Of Dilip North- 20 Fit Road Three and Eighty Nine Paisas Only) payable as on express their interest to participate in the E Auction process. The details of
Kushwaha South- P|.ot Of Seller . 17/04/2023 along with interest @ 15.50 p.a. till the realization. the process, Eligihlllt'_.' conditions. EMD. details l.'.lf the assets etc. can be
; Yashwaf.‘t  All That P!ece And Parcel Of House Built On Plot NO.'Og, Khasra No.- 36, ' Loan No. HM/0043/H/18/100469 . Db'aujed b!ll dwnlgﬁd|ng thE E Auchmn PI"CH:EE-E |nfurma‘l|ﬂn Dgcumenq
2. Slngg: Ranjana | Saraswati Puram Colony, Vill- Khargapur, Lucknow. Adm.167.86sq.Mitrs.| 13/03/2024 071102023 | Rs. 2674511.94/- (Rupees Twenty Six Lakh Seventy Four from https:/iwww.bankeauctions.com, concerned person Shri
ingh, City Of-Lucknow, Kamakhya Devi Mandir, Khargapur,,Uttar Pradesh- Thousand Five Hundred Eleven Paise Ninety Four Only) Mithalesh kumar. Mob. No. +81-7T0B0804466 or by sanding request to
Abhay Singh = i i . ith i - sane " « NG, Yy g raques
y oingh | 226010 East By:- House Of Vishal Singh Yadav, West By:- House, payable as on 07/10/2023 along with interest @ 16 p.a. till tha li
) , . = quidator on ipravinderkumargoal@gmail.com
North By:- Raasta 25 Feet Wide, South By:- House. the realization. x
CAAMDLELED. AlLTlat. D A LD, LOVELL oY DladO) Ll Al A4070..C4. g | L DEIEIIS Dr thea ESEtE ﬂﬁErEd !-Dr EEIE. 15 as bEIDw‘
SANDEEP Al-FnatPeceAnararcerOr-House-Onot-On-Knasra-No-1070;-Situatea LoanNo HM/0043/H/18/100292——
3. KUMAR, AStVﬁla%e-Bg?[waLa,Par%‘anaF;lTehail Ang Igistrr]icé-2 I7_;J1cls<r|1£ow Agm. Il45g 13/03/2024 06/11/2023 | Rs, 2704977.6 /- (Rupees Twenty Seven Lakh Four Thousand Parcell Description of Unit and Reserve | Amount of | Tick Size
BUDDHIMATI | .Sq.Ft. City Of-Lucknow ,Htp Plant,Uttar Pradesh- ast By:- Roa . o A included in the Lot 1 i : i
25 Feet Wide, West By:- House Of Sunil Sharma, North By:- Plot Of Nine Hundred Seve.nty.Seven Paise Sixty On!y) payablg as. on —— ssets - _I - e e Ryt e
Other, South By:- Road 20 Feet Wide. 06/11/2023 along with interest @ 14.50 p.a. till the realization. 4. |Lot /Parcel comprises following| Rs. Rs Rs
L g : : aseats. 121.50| g 45 000/- | 10,000/-
Date: 18.03.2024 Grihum Housing Finance Limited, (Formerly known as Poonawalla Housing Finance Limited Receivables and Long Term| Lakh | "7
Loans of the CD
VIPORTAN IMPORTANT DATES
Last date for submitting expression of -
t f advertisi 1. 02-April-2024
JOHAL INVESTMENTS LTD. Sespins o vt | |1 ot tepmcpme £ oo | 028
i Y o S i Inai=an | || 2- | Last date to submit Earnest Money Deposit (EMD) |  16-April-2024
CIN: U67120DL1990PLC209682, RBI registration No.: B-14.03253 Express (P) Limited cannot ik
Office:-118, Suneja tower I, First floor, District Centre, Janakpuri, New Delhi 110058, Website: www jilfinance.com contents, nor for any loss or | || 3| Allotment of User ID & Password 17-April-2024
damage_lncurr_ed asaresu_ltof % n _' 2
- 1 Cii th ” n E =
Undelivered Demand Notice S e o= | &% austion 19.April-2024

advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

Ravinder Kumar Goel
IBEBIIPA-001/IP-POOT05/2017-18/11252
Liquidator

Supreme Tex Mart Limited

Place: SAS Nagar ipravinderkumargoel@gmail.com

Date: 18.03.2024 Mobile No. 8427050225

SALE/AUCTION NOTICE
HANSRAJ AGROFRESH PRIVATE LIMITED (IN LIQUIDATION)

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government
(Regional Director, Northern Region)

CIN : U15490UP2014PTCOG5T 49
Registered Office: C-23, 2nd Floor, Swastik Gardenia Shivpur Varanasi UP 221003
Factory Premises: Bahadur Colony, Talma, Jalpaiguri, West Bengal-735121
Sale of the Corporate Debtor as a going concern or the business of the
Corporate Debtor as a going concern
{In liguidation under Inzelvency and Bankruptcy Code, 2016)

Last date for submiszion of Expression of Interest (ECH): 01-April-2024 by 5.00 pm
Last date for submission of Earnest Money Deposit (EMD): 19-April-2024 by 5.00 pm
Date and Time of Auction: 22-April-2024 at 3.00 pm fo 5.00 pm
(With unlimited extension of 5 minutas each)

Motice is hereby given to the public in general for invitation of expression ofinterest in connechion
with safe of the zssefs of Hansraj Agrofresh Private Limited (In Liguidation) (Comgany)

Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
HIREKEYZ INFOTECH PRIVATE LIMITED
(FORMERLY KNOWN AS HIREKEYS
INFOTECH PRIVATE LIMITED)

CIN: U72900DL2017PT032_43432
aving its Registered Office a
UG-1, E-21, JAWAHAR PARK LAXMI NAGAR,
DELHI, EAST DELHI - 110092

FormmNoINC=26——

In the matter of sub-section (4) of Section 13 of

5. Loan Name of Borrower(s)/ Description of Amount outstanding
Mo | Account Applicant (s) & the property (as per notice
No. Co-borrower(s)/ mortgaged | Uis-13(2),
Co- applicant{s) charged SARFAESI
& Guarantor(s)
f. |JILUUNE | 1:ShPushkar Singh( Applicantiborower)  fBropety bearing No. Flat no.| Rs. 18,58,314/{Rs. Exghisen Lac fity
1612017 2 Mr.Surandar Singh{ Co-apolicant/ Rk nnu%ﬂ;?'-i:asirp Ljfr B:-'.-a o eight thousands three hundred fourtean
JIL 047 Co-bomowesr] Sauth west. Delhi. only} with further interesis, expenses
3 Mrs, Sateswar BhartitGuarantar) Naw Delhi 110045 and other changes etc
Place: New Delhi Authorised Signatory

Diata: 18.03, 2024 Johal Investments Ltd.

SMFG INDIA CREDIT COMPANY LIMITED

(formerly Fullerton India Credit Company Limited)

Carporate Offica; 10th Floar, Office Mo, 100,102 & 103, 2 Narth Avenue, Maker Madty, Bandra Kiela Comple, Bandra (), Muwmbai - 00051
POSSESSION NOTICE (For Immavable Property) (Under Rule 8 (1) of the Security Interest (Enfarcement) Rules, 2002)
Wheraas the undersigned being the authorized officer of SMFG India Credit Co.Ltd (Formerly Fullerton India Credit Company Limited), Having
its registered office at Megh Towers, 3rd Floor, Old No, 307, New No. 165, Poonamalles High Road Maduravoyal, Chennai, Tamil Nadu-600055
and corporzie office 2nd Morth Avernss, Maker Maxity, 10th Floor, Bandra-Kurla Complex, Bandra (Easi), Mumébai- 400051, undar Securitisation
and Reconsfruction of Financial Assets and Enforcement of Security Interast Act, 2002 (54 of 2002), and in exercise of powers condferred under
section 13 (1 2) read with Rule 3 of the Sacunty ferast (Enforcemant) Rules, 2002 issued Damand Naotice dated menfioned hereundar calling
Upan the Polioweng borrowers (o repay the amount mentoned in the notice beng aso mentioned herewnder withen b0 days ram the date of
raceipt of the said notice, The following borrowers having failed o repay the amownd, notica is heraby given to the following borrowers and the
public; in general that undersigned has taken possession of the properties dascribed hesain balow in exercise of powers confermad on him under

SMFG

Tl e

sub section (4) of section 13 ofthe Actread with Hule 8 ofthe Security Interest (Enforcement) Rules, 2002 onthe date mentioned herewnder;

under slump sale, offered by the liguidator {appointed by the Hon'ble NCLT Allahabad Bench)) by
g-auction process as per the details mentioned in the table below:-

The assets of the Corporate Debtor are being progoszed to be sold under siumg sabe as par
requlation 32/b) of the Insolhency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2116 on “AS IS WHERE 15", "AS |5 WHAT IS", "WHATEVER THERE IS" and
"NO RECOURSE BASIS™ and as such said proposilion for disposition is without any kind of
wiamantees and Indemnifes.

The sale of aszats of fe company under slump sale will be frough the E-Auction platiorm:
https:www.neslco,in unbmied extension of 5 mnutes each)

Sr. Reserve Price| EMD  |Bid Increamental
No|  DESCRIPTION OF ASSETS INR) (NR) | Value (INR)
1.[Sale of the assels of the Comperale| g gn 00,000/ |50,00,0000 5,00,000/-

Debtor being, Land Buiding and Plant &
Machinery siluated at Bahadur Colony,
Talma, Jadpaigun, Yest Bengal-735121,
as per regulation 32(b) of Insolvency &
Bankruptcy Board of Indss (Liquidation
Process), 2016 under slump sale

Site Visit & Inspection: 04.04.2024 to 10.04 2024 110:00 am to 5:00 pm) (With Prior Permission)

1. Interested applicanis may refer to the complete E-AUCTION PROCESS
INFORMATION DOCUMENT containing defails of terms and conditions of anline E-
Auction, E-Auction Bid form, Eligibility Criteria, Declarabion by Bidders | EMD requirement
aic. available on hitps:Jiwww.nesl.co.in & hitps:hansrajagrofresh.com

2. The Liquidator has a nght o acceptor cancd or extend or modify ele. any terms & condibons
of E-fwction at any time. He has a right to reject any of the bids without giving any reasons.

3. The Reserve Price Tor sale shall be exclusive of all applicable taxes and dulies and the
Successful Bidder shall be required to bear all applicable taxes and duties &5 may be
applicabe. It is clarified that no incidence of ratas or other tax (es) will be applicable on o
borne by the Corporate Debtor

4. Documents swbmission deadline is 19.04.2024 and E-Auction will be conducted from

03:00 PMto 05:00 PMIST on 22.04.2024, -

Dev YVral Rana

Liguidator in the mafter of Hansraj Agrofresh Private Limsied
Registration Ma.: [BENIFPA-I01/P-P-0258672021-2022/13034
AFA Validity Up o 27.11.2024

Liquidator's Address: Shop No. 3, B, 5. M, Tiraha, Roorkes
Har =ngh Marked, Hardwar, Uttarakhand -24 TBET

Email: cirp hapl@gmail com

Mobile; 7535828673

Date: 18.03.2024
Flace; Roorkes

.........Applicant Company / Petitionef
NOTICE is hereby given to the General Publid
that the company proposes to makg
application to the Central Government unde
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at thg
Extra Ordinary General Meeting held on
March 11, 2024 to enable the company tg
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Uttar Pradesh”.

Any person whose interest is likely to bg
affected by the proposed change of thg
registered office of the company may delive
either on the MCA-21  porta
(www.mca.gov.in) by filing investol
complaint form or cause to be  delivered o
send by registered post of his /her objections
supported by an affidavit stating the nature o
his / her interest and grounds of opposition td
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGQ
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the addresg
mentioned below:-
UG-1, E-21, JAWAHAR PARK LAXMI NAGAR,
DELHI, EAST DELHI - 110092
For & on behalf o
HIREKEYZ INFOTECH PRIVATE LIMITED
Sd/
CHANDAN OJH/Al
(Director
DIN: 07737084

Date : 18.03.2024
Place : Delhi

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

s=CHEDULE I
FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
{Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOMLIDERS OF

JMK MERCANTILE LIMITED

1. Name of Gorporate Person JMK MERCANTILE LIMITED
2.| Date of incarporation of Corporate Person | 2832004 _
3.| Authorily under which Comporate Regisirar of Companias, Delhi
| Person is incorporated Jregisbered .
4.| Carporate idenlily rumoer | limead liabdily | U5 1930900 2004PLC 129455
| identity number of Carporate Person _
5, | Agdress of the regestared Offica ard &ih Floor, Ercs Apariments 56, Nefin Placs,
| Prncipal affice (if any) of Carporate Parson | New Delhi -110015
b, | Liquidation commencement date of 14.03. 3024
Crorparate Person

7. Wame, address, emal address, telephone  Mame: Atul Mittal
nimbsar and (he registration pumoer of | Address: 163, BALCO Apariments, Plot Mo 58, (P
the Liguidatar Exir., Palpargary, Delhi-110092
Claims to be sant on Emall bd:
jmkrnercantietd@gmail .com
Ph Mo: 96T1E30TTT
Ragn. No: IBBIMPA-O01/IP-O04 3204 7-181 0762
B Last date for sutimissicn of dams 13,04, 2024 :
Motice is hereby given thal the JMK MERCANTILE LIMITED haz commenced volurary liquidation on |
14th March 2024,
The stakaebalders of JMK MERCANTILE LIMITED arz hereby called upan fa submi a prapd of ther daims,
om ar bedara 13th April 2024, 1o the bquidator & lha address menlianad aganstilem 7, [
The financial creditoes shall submit thesr proof of daims by electranic means only. Al other stakebolders |
may submiithe proafof daims in person, by pest or by elecirorsc mesans
Sulbmission of false ar misleading proofs of claim shall attract penalties.

Sddl-

Atul Mittal|
Liguidator for JME Mercantile Limited |

Registration No: IBBUIPA-001/1P-0043372017-18/10762 |

Date: 17.03.2024
Place; Dslhi

- -

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation & of the insolvency and Bankruptcy Board of India
(Insolvency Resalution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/S. WESTSTAR CONSTRUCTIONS PRIVATE LIMITED
RELEVANT PARTICULARS

_H.I's. Weststar Constructions Private Limited
2012008
Rl =Dielhi

' |Name of Corporate Debtor

| Date of incarporation of Corporata Dabéar

1 | Authirity under which Corporate Dablar =
|incorparated | regietarad

4. | Canporate [dentty Mo,/ Limiled Liabiily
|Identficaton Mo. of Corparale Debloe

& | Addrass of the registered ofice and Address:No-51 Furnitura Bleck, Kidi Magar,

principal offica (if ary} of Corporate Deblor New Delhi -1100135

A | g

L5 DL200ZPTCA7 08

. | Insalvancy commencament dabe in QEM32024
|respact of Loporae Dablor {Oridat reeivad an 15.03.2024)
7. |Eslimated dale of closure of nsolvency 1170872024

| resolision process
g, | Mame and Registration number of the
inscivency profassianal acling as Inlerim
Rasolutan Pralessional
§. [ Addness & email of [he inlem resolulion
prafeszional, as registered wih tha baard

10/
camespondenca
Resalulion Prafe

11, Lastdate for sube
12

Sddresx and a-mai o ba usad for

with the Inlerim
ssicnal

TS0 of Clalms

‘Name: Saurab Sharma

Reg. Ho.: IBELIPA-O11P-P-OZ5502024- 20221 3951

Add,: B-20d, First Flogr Back Soe, TExlension, Sreel o

7, Vishwees Park Exin, Litamnager, Dl 110055
E-mail: skiMshama@omeil com

" Add.: B-204. Firal Floer Back Side, T-Exlersion. Stresl

Classes of credifars, if any, undar clawse (o}

ol sub=schion 94 of secion 21, dscerianed
by the Interim Resolution Prafessicnal
13| Mames of ingolvency professonals idaniifed
o ectas authorised representaive of crediiors
nadass (Tnea namas for aach clazs)

14

i) Relewant forms @

Mo T, Vishwas Park Exin, Utamnagar, Delhi 110058
E-mall: cip.wacphi@gmal.com

2000312024 (14 pays from receipt of order)
NA

NA

{&] Relevant fnrms ane avalable &

(b Detas of authanzed representalives  hitps:ibbi gow.infenhoma/downioads
are availabla at: b MA
Motica is herely giwan {hai the Mational Company Law Trinunal has ordered the commencement of a
Comporale Insokancy Resolulion Pracess of the Mis. Weststar Constructions Private Limited on
060312024,
Thir crecibars of Mis. Weststar Constructions Private Limited, are heraby cabad upon 1o submi [hee
charns with proaf on or befere 20032024 to the lerim respluton professional at the addrass mertioned
aganslenlry No. 10
The fnancial creditors shall submit thair claims with prood by alectrorec means anly. Al athar creditors may
Salboendl e Clims et prcal in pessson, By pas] or by elescinani; means,
A firancial crediter belonging o a class, as lited against tha antry Mo, 12, skall indicate &5 chaica al
aufhorised representadve from among the three insohency professionals listed against entry Mo, 13 o acl
as aulbansed represantalive ol e dass |5 pechy dass| in Fam CA-MalApalcable
Submission of false or misleading proofs of claim shall attract penalties.
Saurab Sharma
Interim Resolution Profassional
In the matter of West Star Construciions Private Limited
Regn. No.: [BEIPA-O01/IP-P-02550/2021-2022/1 3951
Validity of AFA till 18.12,2024
Res, Address: B-204, First Fioor Back Side, T-Extension,
Streel Mo 7, Vishwas Park Extn, Uttamnagar, Defu -110059

Duate - 16032024
Place: Mew Delhi

MALL FINANCE BANK

(A schiduled commencial bank)

JJANAS

Registered Office: The Fairway, Ground & First Floor, Survey

No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road,
Next to EGL Business Park, Challaghatta, Bangalore-560071.

“FORMNM NO. INC-26™
[Pursuznt to rule 30 the Companles
(Incorporation) Rules, 2014)

Central Government

D= IVI A INDER

0-Borrowers,

ND NO

Whereas you the below mentioned Borrower's,
your immovable properties. Consequent to default committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance
Bank Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interesf
(Enforcement) Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount

A »

Mame of the Borrower/ | Demand Nolice Diate Descrigtion 01 Immovabile Progerty | Froperiies Marigaged { Date of Possessios
Co-Bortowers, Gugranlors | Amoul ___[PROPERTY MEASURING 3 KANAL BEING 1/5 SHARE OUT OF LAN |10 ¥ pisstsiv
et 1210.2023  IMEASURING 15 KANAL 3 MARLA,COMPRISING IN KHEWAT | 12-03-2024
{SH‘ g?h:IET] 'L'ﬂm'& As. 53.43,891/- IND.165, KHATA NO.177 (AS PER LATEST JAMABANDI KHEWAT |~ g p ™
DALBIR SINGH (3) [Rupees Filty |y 187, KHATA NO.201), RECT.ND.124 KILLA NO.16/6(0-2), 16/7(0-| ppssession
LEGAL HEIRS OF Three Lakh Forty |2) RECT NO.204, KILLA NO.9/2(1-2), 10/1/1(1-12), 11/2/1(2-0),

R R L b Four Thousand  |20,1,2(2-5), 530(7-18) IN KITTAS, SITUATED IN VILLAGE BAWAD,
NAFE SINGH Eight Hundred  ITESHIL GOHANA, SITT SONIPAT HARYANA BOUNDARIES:- EAST:-
foan account number | MENLY One Only] |pOT OF RAJESH, WEST:-GALI, NORTH:-GALI, SOUTH:-PLOT OF
212821310842254 RAJESH & NARESHSD-
1) MAHABIR SUBHASH|  25.08.2023  |ALL THAT PROPERTY BEARING LAND MEASURING 11 MTS. 11/56 | 43_01 2024
CHAND (SINCE Rs. 40,67,057/- SHARE OUT OF TOTAL LAND 3K -16M, COMPRISED IN KHEWAT =g b oi™
DECEASED), 2) [Rupees Forty  NO. 85 MIN, KHATA NO. 116, RECT & KILLA N0.25 // 18/ 1/ 2{3-16) | poccnesian
SUSHMA MAHABIR, 3) | Lakhs Sixty Seven |SITUATED AS WAKA RAKBA MOJA VILLAGE RAI TEHSIL RAI
ARUN MAHABIR, 4) Thousand and Fifty [DISTRICT SONIPAT VIDE TRANSFER DEED NO. 3857 DATED
UDIT MAHABIR Seven Only] As on |08.10.2018 REGISTERED IN OFFICE OF S.R. RAI. BOUNDED BY
loan account number | 22nd September [BOUNDARIES AS UNDER: EAST - STREET 15FT, WEST - HOUSE OF
212320810983905 2023 KRISHAN, NORTH - STREET 11FT, SOUTH - HOUSE OF HARIOM. |
(1) DEEPAK KUMAR, 19.12.2023  |ALL THAT PROPERTY BEARING LAND MEASURING 130 50 YARDS | 49_01 aq94
(2) SATISH KUMAR (3) | Rs. 21.42,679/- |OR 4 MARLA 3 SARSAI BEING 39/1395 SHARE OUT OF LAND |” symbolic
SONIA DEEPAK (4) | [Rupees Twenty |MEASURING 7 KANAL 15 MARLA COMPRISING KHASRA NO. Besberalat
SANDEEP STEEL One Lakhs Forty [100/25/1,/2(7-15) SITUATED IN MADLAUDA TEHSIL MADLAUDA
WORKS Two Thousand  |DISTT PANIPAT. BOUNDED BY BOUNDARIES AS UNDER: EAST:
loan account number | Eight Hundred and [PLOT OF JOGINDER KAWI. WEST: GALI. NORTH: RASTA. SOUTH:
212820910759018 | ayenty Nine Only] |GALL.
(1) RAJINDER EUMAR, 22.12.2023 All that Peace and parcel of the Property siluated in village | 15-03-2024
(2) VEENA GULATI (3) |Rs. 20,92,093.50/- [Khojkipur Tehsil and Dist Ambala Khasra No.10//9, 10, 11,12, |~ hofie
AMIT GULATI (4) ANITA| [Rupees Twenty |23//58,59 area admeasuring 242 5q.Yd. which is bounded as Possession
GULATI Lakhs Ninety Two |under:-East:- 66 Feet Bhuja and Land of other; On the West:-66
loan accouni number | Thousand Ninety |Feet Bhuja and Land of other; On the North:-33 Feet Bhuja and
210920910595549 mr:“ ar;]u Fi]mr Land of other; On the South:- 33 Feet Bhuja and Road 22 feet wide,

aise Dnly

e rEre

will be subjectto tha Chasge of SMFG India Credit Company Limited (Formerly Fullerton India Credit Co. Lid. ) for an amount mantioned
herain above and interest thereon. The borrower's attention is mwited fo provisions of sub-section [8) of section 13 of the Act, in respect of
tima available, to redasm the secured assets, S0v-. Authartsad Officer-

Date : 187032024 Place; Haryana SMFG India Gredit Company Limdted (ormary Fullarton India Gredit Company Limdtad)

s_sun;m-:sm

SURAKSHA ASSET RECONSTRUCTION LIMITED

(Formerly known as Suraksha Asset Reconstruction Private Limited)
CIN: UT4120MH2015PLC268857
Registerad office: IT| House, 38, Dr. R.K. Shricdhkar Road, Parel East, Mumbai — 400012 Tel: +#81 22 4027 3662

Fax; +81 22 4027 3700 Email |d. pratibha.upadhyay@surakshaarc.com website: www.surakshaaro.com

APPENDIX IV-A [UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002
E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sake Notice For Sale Of Immovable Property under the Securitization and Reconstruction of Financial Assels
and Enforcement of Security Interest Act, 2002 ('the said Act”) read with provision to Rule 8{6) of the Security Interest
{Enforcement] Rules, 2002 {'the said Rules").

Notice 15 hereby given o the public @ general and in partcidar to the Borrower(s) and Guaranbans) hat below described
mmaovable property morgegedicharged in favor of Suraksha Asset Reconstruction Limited |[Secured Creditor], the possession
af which has besn takan by the Authaorized Officer of the Secured Creditor acling in s capacity as trustes of Suraksha ARC 012
Trust, will bé sodd an “As iswhereis”, "As iswhalis® and “Whalever i thare Bass” on the data and lime specified hargin bedow, for
the recovery of the armount due ta the Secured Craditor from the Borroswen s ) and the Co-Barroswens). The Reserve Price and the
eamest money deposit of the mmovable property

Name of Borrower, Description g;’l& nf[ Dateof | Last Date for ﬁm; Resaryve ﬁ:"::; Amsugnllnw;
Co-Borrower (5] / of a Demand | sbmission e Price (Rs on 3L.14,
i POPEY | possession| notice | of BID/EMD| E-Auction (Rs) Depastt | 7 (s,
Naveen All The Piece And | 07 082023 | 07.03.20171 08.04,2024 | 04.04 2024 Rs. Rs, R=.
Chawdhari Farcel OF Na, D-5, | By B:00 PM Time: 4, 50,00.000 | 46,003,000 | T4668612-
[Borrower]. Secior- 31,Moida, | : 1100 AM Rupees | (Forty Sy | (plus Turthar
Armnita district Gautam T Four Crare Lakhs r;:a.l:?ésqlfar?ﬂ
LChawdhar Busdh Q Sixty only) charges fron
{Co-borrower) Magar,.P; ZODPM | s oniy) 30tk E::j:g.l.?n.ar

Admeasuring 510 =

a0 Maetres, (Lindes

Physical
Possession)

Terms and Conditions:-

«  TheAucton salewill he” Online E-fuction! Badding through Banks approved senice provider Mis E-Procurement Technologles
Ltd —Auction Tiger Mumbai Contact Persons Mr. Ramprasad (M) +831: 09265562821/ 0926556281 8/ 093745107 54/ +91:
G3524907 T (e-mail)lramprasad@auctiontiger. net, Phone: 073-61200559 website: hitps:iisarfassi.auctiontiger.nat

* Bidders are advised to go throwgh the Bid Forms, Tender Document, defailed terms and conditions of auction =ale before
submilling thair bids and laking parlin the E-Auction sale proceedings,

= Bids shall ba submitted through ondine procedure ondy in the prescribed formats with relevant daltails.

Earnest Money Deposit (EMD) shall be 10% of the Reserse Price Fixed and shall be deposited through RTGSMNEFT/FUND
TRANSFER lo credit of fallowing accound belose submitling the bids onling -

Details |
Hame of Bank & Branch  ICICI Bank Limited ] Name of Beneficiary:- SURAKSHAARC 012 Trust |
AccountMo 033305012490 | IFSC Code:- ICICOMDDIZ] ]

* The bid price io ke submitted shall be above the Reserve Price and the bidders shall improve thaeir further offar in multiple of Rs.
1,00,000/- [Rupeas One Lakh Only) The propserty will mat be sald below the reserve proe sal by the Satborized Officer, The
bid quoted below the reserve price shall be rejected and the EMD deposited shall be forfeited

¢ The successful bidder shall have to pay 25% of the purchase amount (nclueding Eamest Money deposit of 10% paid as abowe) on
thee davy of declaration of Secoessiul Bidcer or nod later than nexl working day theneod, &6 the case may B, The Bakance FH0% of (ha
purchase price shall have to be paid on or before the 153h day of confirmation of the sale by Secured Creditor or such extended
period as may be agresd upon in writing batwesn the purchasar and Securad Creditor, i any case nof sxceading three months.

= The EMO of the unsuccessiul biddar will be refurmed on the closure of the E-avuction proceedings wilhin 15 working days Iram
the date of awction.

* The sale is subject to confirmation by Secured Craditor. If the Borrower/Guaranbor pays the amouwnt due to the Secured Cradilor
i full behore date of execullon sale deed, no sadte will be concluded

= LSince the prospective tenderers are advisad to do their own due diligence inthis regard, The Authorzed Officer shall not be held
responsibla for any charge, lien, encumbrance, property fax or any other dees to the Government or anybody in respact to thea
alGresaid mortgaged propery. SANG, 3822025 m DET Lucknow pending

* Inapection of the aforesaid morganed properdy can be done on 28032024 from 11:00 am to 2:00 pm by the interested
parties! tenderer after seaking prior appointmeant with Authorized Officer. The Authorized Officer has the right to reject any
fender! lenders (Tos edliver of the property ) wilhoul assigning any reasons theneol

= There are cartain minimuwm sociely duss are pending,

= On compliance of terms of sale, Authorized Cfficar shall issue “Cartificata of Sale’ in favor of the successid purchaser. All
axpinsas relaking 1o stamp duty, regisleation charges, comveyande, WVATIGEST elo. to be borne by the purchaser. The succasshl
purchaser shall compdy with the relevant provisions of Income Tax &ct, 1961 pertaining to tax deduction at sourcs with regand to
purchase of said immowvable property.

= Tha sahe is subject o the conddions prascribed in the said Act and (he sail Bules and the conditions manticned above

= For further details contact the Authorized officeran +91 0309697606

* For detailed terms and condifions please refer to the Tender Documeant which may be provided from the authorized officer by
el {1 contents wharaal shadl ba ireated as parl of this notices).

THIS NOTICE WILL ALSO SERVE AS STATUTORY 15 DAYS NOTICE TO THE BORROWER/ GUARANTORS/

MORTGAGOR UMDER SARFAES|IACT AND RULES MADE THEREUKDER.

Date:- 18.03.2024
Place:- Moida

[ Authorized Officer)
Suraksha Assot Reconstruction Limited

Regional Branch Office: 16/12, 2nd Floor, W.E.A, Arya Samaj Road, Karol Bagh, Delhi-110005.
0 N

A

uarantor's and Mortgagors have availed loans from Jana Sma

Raghon tmm {Northern Reglon Bench)
a r (g n

Office: B-Z Wing, 2nd Floor, Parvavaran

Bhawan, CGO Compsex New Delhi-110003
IN THE MATTER OF THE COMPAMIES AT, 2013
SECTION 13(4) OF COMPARIES ACT, 2013 AND
RULE 3045} [A) OF THE COMPAKIES
(INCORPORATION] RULES, 2014
AND
IN THE MATTER OF
HOVEL HEALTHTECH SOLUTIONS PRIVATE LIMITED

ACT, 2002.

inance Bank Limited, by mortgaging

mentioned in the notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

Name of Borrower/
Co-Borrower/
Guarantor/ Mortgagor

Sr.
No.

Loan Account No.

& Loan Amount Details of the Security to be enforced

1 Details of Secured Assets: Part-'A' - Hypothecated Moveable

Assets: Khasra Mu.No.21, Killa No.24, Plot No.401, House No.1, Area

1) Mr. Pawan Kumar Loan Account No.

(Applicant), 45269610000082 | Measuring 55 Sq.yards, situated at Waka Mauja Nangla Gujran, Sub-
2) Lila Wati Loan Amount: | Tehsil Badkhal, Jila Faridabad. Owned by Mrs. Lila Wati, W/o. Ram
Rs.18,87,000- | Sahay. Bounded by: East: Plot No.402, West: House No.2, North:

(Co-Applicant) Remaining Part of Plot N0.401, South: Rasta 27 Ft.

2 Part-'A": Hypothecated Moveable Assets: First Charge on all Raw mate-

1) M/s. Ishwar rials and stock in the books of account and receivables and book debts of

: the business premises of the company i.e. M/s. Ishwar Agriculture

T‘?]gm‘:t."re Works, Works, 381, Village Achronda Tehsil, Meerut, U.P-250001.

roug 't? proppetor Part-'B": Mortgaged Immovable Property - Schedule Property -

Mr. Paramjeet Singh, Property Details: A Residentiall Commercial Plof, Area Measuring 1382

2) Mr. Paramjeet Sq.meters 1.e. 1652.87 Sq.yards, Khasra No.381, situated at Village

: Achronda, Pargana Tehsil & District Meerut, U.P. Owned by Mr. Paramjeet

h(B

Singh { c?rrovt/er), Singh, S/o. Mr. Sukhcharan Singh & Mrs Simarjeet Kaur, W/o. Mr,
3) Mrs. Simarjeet
Kaur (Guarantor)

Loan Account No.
46128640000030
&
4612020000617598
Loan Amount:
Rs. 56,50,000/-
Rs 15,00,000/-

Paramjeet Singh. Bounded as: East: 150.2 Ft., Village Kashi Land on
Khasra No.206/1 Min., West: 149.10 Ft., Rasta 36 Ft. wide, North: 82 Ft,

8, ¥ Inch, Door & Rasta 24 Ft. wide, South: 81.8 Ft., Other's Land.

transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

E-AUCTION SALE NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

E-Auction Sale Notice For Sale Of Inmovable Secured Assets Under The Securitisation And Reconstruction Of Financial Assets And
Enforcement Of Security Interest Act, 2002 Read With Proviso To Rule 8 (6) & 9(1) Of The Security Interest (Enforcement) Rules, 2002 (“Rules”)

That Poonawalla Housing Finance Limited (Presently known as Grihum Housing Finance Limited) has assigned the financial assets fo Edelweiss
Asset Reconstruction Company Limited on its own /acting in its capacity as trustee of EARC-TRUST-SC-438 (hereinafter referred as “EARC”) pursuant
to the Assignment Agreement dated 30.06.2022 under Sec.5 of SARFAESI Act, 2002. EARC has stepped into the shoes of the PHFL and all the rights,
title and interests of PHFL with respect to the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect
of the financial assistance availed by the Borrower(s) and EARC exercises all its rights as the secured creditor.

Notice of 15 days is hereby given to the public in general and in particular to the Borrower(s) and Guarantor (s) that the below described immovable secured
assets mortgaged in favor of the Secured Creditor, the physical possession of which has been taken by the Authorised Officer (AO) will be sold on “As

(FORMERLY EMOWWH AS NOWVEL MARKETING
& EVENTS MANAGEMENT SERVICES

Date of NPA . FRIVATE LIMITED)
& Demand | Amount Due inRs. / CIN : UBS1000L2020PTCIS085
Notice date as on A Company regisbared under Iha Companies Act
2013 and having its registerad office al House
R Mo 95, Block G PRT-28, Seckor 3 Mear Molher
Date of NPA: Rs'19’.51 ,655/ Duairy, Rohini, North 'Wesl, New Delhi-110085
02.03.2024 | (Rupees Nineteen Lakh .. APPLICANT
i i Mabica iz haraby given fo lhe General Pubkc that
D_emand . Fifty One Thougand §|x ihe company oroposes 1o make application o
N1°2t|§3e ZDOaZtZ Hundred and Fifty Five Iéw Cenlra a::'.-c;l?u}nl wder su-:'.lﬁn 13 of the
.03. pmpanies Act. 2013 seeking confirmation of
Only) as of 08-03-2024 altaration of the Memarandum of Assaciafion of
the Campany in terms of the spacial resalufion
passad al the Extra-Okdinary General Meabng
Date of NPA held an 27" fanuar;'i 2024 to anairzl-e the
ate o : . company 0 change ils Regisbared office from the
Rs.66,55,265/ “National Capital 'Il'err':tnry {NCT} of Delhi® o
20.02.2024 | (Rupees Sixty Six Lakh| | “State of Haryana™.
. . Ay parson whase interest is ikely o be affected
Fifty Five Thousand by the prapased chamge of the registered office
Demand . of tha company may daliver or causa bo be defvar
Two Hundred and Sixty]  |aithar an the MCA-21 partal [www mea gov.in)
i . . by filing inwastar complainl farm or cause to ba
Notice Date: Five On|Y) nv;-lil.ls-'et or send by repgesierad pasi of histhar
-02. shijections supporied by an alfda $iding he
13.03.2024 as on 11-03-2024 nature of hl}s..'her intarest and grounds of
ppposition to the Reaglonal Director, Nartham
Region, B-2 Wing, 2nd Floar, Paryavaran
Bhawan, CG0 Complax, Mew Delhi-110043

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate
amount as shown in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable
in relation to the respective loan account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other
amounts which may become payable till the date of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for
enforcement of security interest upon properties as described in Column No.4. Please note that this publication is made without prejudice to such rights and
remedies as are available to Jana Small Finance Bank Limited against the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law,
you are further requested to note that as per section 13(13) of the said act, you are restrained/ prohibited from disposing of or dealing with the above security of

within Fourleen days from the date af publication
of this notice with a copy of the apalican nrmpm]j-
ab s reqistened olfoe al House Mo 95, Block G
PHT-249, Secior 3 Near Mather Dairg, Rohini, Morth
Wesl, Maw Delhi-110085

For and on behalf of the Appliﬂlt

SANJEEV GIRI
DIRECTOR

DI 1M &T007
G-283 GALI NO. T, SWARDOP NAGAR SHIV
MANDIR ROAD LIBAS PUR DELHI-110042

Date : 15.03.2024
Place : Wew Delhi

E-Auction Marketing times Automablles

E Auctlon Sale Motlee under IBC, 2016.
Sale Notice under I1BC, 2016 of

M/s Marketing times Automobiles Pvt Ltd (In Liquidation),

CiN: US0101DL2003PTC123TTT

Read, OH: 16-A UDAY PARK 230-E MASJID MOTH NEW DELHI DL 110045 I
Liguidator's Offtice: 56, POCKET A-4 KONARK APARTMEMTS, NEW DELHI- 110018.

Sale of assets of Mis Marketin
the liquidator appointed by the

Descriplion

Date and Times
of E- Auction

times Automobiles Pyt Ltd {In Liguidation) by
on'ble Mational Company Law Triburnal, Court-I'Y,
Mew Delhi. The sale for Land & Buiding will be done by the undersigned through
e-guction platform hittps:right2vote.in

Bid
Incremental
value

EMD

Price (INR) Amount

Reserve ‘

{Acting in capacity of trustee of Suraksha ARC 012 Trust)

finam:]'“.ep..in .. ..,

is where is”, “As is what is”, and “Whatever there is” basis, for recovery of the amounts mentioned herein below due to EARC together with further a. Industrial | 29-03-2024 Rs. Rs, Rs.
interest and other expenses/costs thereon deducted for any money received by EARC from Borrower(s) and Guarantor(s). The Reserve Price and the Proparty: [March 29" 2024 | 16.00.00 000/~ 2000000/~ | 1000, 000/
Earnest Money Deposit are mentioned below for the property. E-4052 IPM-BPM) Rupees Rupees Rupees
DETAILS OF SECURED ASSET PUT FOR E-AUCTION: BLOCK-E {In case. a bid is Sixtean {Twenty Ten Lakhs
S| Name of | rust| NameOfBank& | Total Outstanding Reserve |Eamest Money| Date and]| Type of DKHLA placed in the last Crores Lakhs Oniy)
Nd  Loan Account No Borrower/ | .| Branch,Account | DuesINRason| Price INR | Deposit (EMD)| Time of | Posses EE?&EDEEEL'H I 5 minutes of the Only) Only)
Co Borrower | Number & IFSC Code  11.03.2024 inNR | Auction | ion | 3 Bl 4 it
HF/02441H/M9/100094] | ) SURENDRA | % 15,00,0004 % iopat il |
Poonawalla Housing KUMAR EARC ICICI Bank Ltd'! 7 1’50’000/- 02.04.2024 . - - g .
1 : e Nari Point : T (Rupees | (Rupees Ond Y47 Partially built | will automatically
Finance Limited (Borrower), | TRUST ~ Mariman , P P at12.00| Physical MEASURING | get extended
(Presently Known As ) 000405124834; | 40.40,303.761- | e | akhs  Lakh Fifty - ysica i ge ]
Grihum Housing 2) GIRIJA YADAV) SC 438 ICIC0000004 feen Lains Noon (1008.3 sq. frr.-r another
Finance Limited) (Co-borrower) | only) | Thousand only yd or 843 sq. |5 minutes)
PROPERTY DESCRIPTION: All That Piece And Parcel Of Mortgage Property Of Freehold Residential Flat No. 1, Second Floor Plot No. 107 Khasra metres |

No. 306, Pandav Nagar, Village Mehrauli Ghaziabad, Ghaziabad.
Important Information regarding Auction Process:
All Demand Drafts (DD) shall be drawn in favor of Trust name as mentioned above and payable at Mumbai.

1

2| Last Date of Submission of EMD Received 1 day prior to the date of auction

3| Place for Submission of Bids 1st Floor, Edelweiss House, off CST Road, Kalina, Mumbai-400098
4| Place of Auction (Web Site for Auction) | E-Auction (https://auction.edelweissarc.in)
5
6

-t

Contact Persons with Phone Nos. Toll Free Number: 1800 266 6540 with priorintimation of Liquidator

Date & Time of Inspection of the Property| As per prior appointment
[ For detailed terms and conditions of the sale, please refer to the link provided in EARC’s website i.e. https://auction.edelweissarc.in

Place: Mumbai Sd/- Authorized Officel
Date: 16-March-2024 For Edelweiss Asset Reconstruction Company Limited
(Trustee of EARC TRUST SC 438

(k' Edelweiss

S feepl Reconstruction

The Bickder with Masimuem Luobe will b eligishe o Buy the Assel
2. The Liguidaior has absclute right to acoept or reject amy or all bids or adjoum’
posipang/cance e E-Auction ar withdraw any p""p'“'tﬁ
the E-Auction al any siage without assigning any reason t
. The Sale shall b subject 1o the provisions of 1 Insalvency and Bankrugley Code,
2016 and Regulations mede thersunder.

Date of Inspection: 13-03-2024 - 27-03-2024 (March 13" 2024 - March 27" 2024)

eranf.

EQI Submission last date: 26-03-2024 (March 26" 2024)

Terms & Conditions of the proposed auction are as under:

1. E-Aucton will be conducted on "AS IS WHERE 15", "AS IS WHAT 18",
"WHATEVER IS BASIS" AND "WITHOUT RECDURSE BASIS” as such saka is
withoat any kind of warranties and indemnities thraugh approved senvice provider
Mis RightZ\ote Infotech Private Limited. (https:iright2vote.in)

2, Bid for Land & Bullding shall be submitted onfing to Liguidatar in the prescribed
format. Thea bid forms along with detailed terms & conditions of complate E-auction
process can be downkoaded from the website of Mtps:iright2vote.in. Contact:
Ajay Yadav +91 B160428883; Email: ajay@right2vote.in

ar parlon thereo! fram

New Delhi
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PRE-OFFERADVERTISEMENT I ACCORDANCE WITHTHE PROVISIONS OF REGULATION 157] IN TERMS OF SECURITIES AND EXCHANGE BOARD
OF iNDIA (SUBSTANTIAL ACQOUESITION OF SHARES AND TAKEOVERS| REGULATIONS, 2041, AND SUBSEQUENT AMENDOMENTS THERETO,
AND CORRIGENDUM TO THE DETAILED PLUELIC STATEMENT AND LETTER OF QFFER 'WITH RESPECT TO THE QOPEN OFFER OF

G.D. TRADING AND AGENCIES LIMITED
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Contact Number

This Pre-Offer Advertisement and Corrigendum io the Detailed F'uhlu: Staummth baing Esued by Swara] Eharu and Securitles Private

N S k- - R T | FOTURE] A 3TH AT 1 TAGENT Tad R ST & R 9 T8t e aftta et w0 oraan 7 a0 39 S o R o T o Limited, the Manager to the Offer, for and on beha¥f Ms. Ira Ramesh Mishra, the Acquirar, pursuant b the provisions of Regulation 187} of
%fr?_—{:qﬂ;rlﬁ . -_;.ﬁp, frredi— 1:;:“ WE— e qﬁ:{l‘h -1_«=-|'-:|! q:T:-FTwE ﬁ%ﬁ xR R S o e affa €, % o sfeer wi weAr g fafes & st % s am Securities and Exchange Board of india (Substantial Acquisition of Shares and Takeavers) Regulations, 2011, as amendsd ('SEBI (SAST)
ot [, S s i Regulations”), In respect of the Open Offer made to the Public Sharehokders of the G.D. Trading and Agencies Limited, to acguire up to
Lkl ?Tj;fﬂﬁrwrﬂn%?v?ﬂ] 4 ‘_r“‘“ﬁﬁﬁ V26T Yot AL A RO v aftet (e W) @ feror I BT o 25,500 {Twenty-Five Thousand and Five Hundred) Offer Shares, representing 25.50% {Twenty-Five Point Five Zero Percent) of the Voting
. s tﬂ'{] i) ﬂt it Ko Jm];l. St Lo G i BN = AW EA, L i fafax Capital of the Target Company at an Offer Price T12.00)- (Rupees Twelva Only}, each, payable in cash, of G.0, Trading and Agancies
Rie (artare), st datn awae g4y -&l gl e waara (aigar), § i St o arirer @ | 30 R T aE Ao Wt & wel G AR S @ | 2870022 | ® 337579~ | 15.3.2024 Limited, the Target Company (Pre-Offer Advertisement cum Cormigendum’].
AT A g o v P (enstan) el wsen PEnd oo, ge gEi, e, 1.3 A ) ) ) ) EA =" w - = This Pre-Offer Advertisement cum Corrigendum is to be read In conjunction with the following stated Offer Documents: a) Public
o e — 910019 2. 2/ qel 4. 016, Hehed 4. 02, UH , UM 9=E&d TTel, N Announcemant dated Friday November 10, 2023 {'Pubhc Announcement’), (b) Detailed Public Statemant dated Saturday, November 18,
i ot ot ST SSe!, el (%. o 1
nrie (A At g wa) st v e ated gm @ feaa e e, o o, TAA: Yo T, e STeeR (IW1.), TRAT AT 299.44 & i Tw 2023, in connection with this Offer, published on behalf of the Acquirer on Monday, November 20, 2023, in Financial Express (English

of=r 4t Daily} (&1l India Editions), Jansatia [Hindi daily} (Al Editions], and Mumbal Lakshadweep (Marathi Daily) (Mumbai Edition)
I A ' Newspapers’)( Detaded Public Statement’), (¢} Draft Letter of Offer dated Tuesday, November 28, 2023 [Draft Letter of Offer’), (d) Letter of
Ofer dated Thursday, March 07, 2024, alonig with the Form of Acceptance-cum-Acknowladgemant ['Letier of Offer’), (g) Recommendations

of thie independent Directors ofthe Target Company which were approved on Thursday, March 14, 224, and published In the Newspapers
on Friday, March 15, 2023 Recommendations of the Independent Directors of the Target Company”) (the Public Announcemant,
Detailed Publc Statemend, Draft Letter of Offer, Letter of Offer, Recommendations of the Independent Directors of the Target Company are
hereinaftar collectively referred to as "Offer Documents) issued by the Manager ¢n behalf of the Acquires,

Public Shareholders of the Target Company are requesied fo kindiy note fhe following:
For capitalized fems wsed herainaffer, please refer to the Parageph 1 8led 5z 'Definitions and Abbravialions’ on pags B ofthe Laffer of Offer,
A, Offer Price

. The Offar is baing made & a price of TI2.001 [Rupees Twehe Only) per Offer Share, pavebie in cash and There has been ro revision in the
ii-ilga Sfclﬁﬁa'\l:l Ialﬁé‘g Offer Price.
N ) r B. Recommendations of the Committes of Independent Directors
AIRMET: U67120DL1990PLC209682, ARSI USIHR0T HEAT: §1—14. 03253 A Committes of Indapendant Directors of the Tagat Company comprising of Mr. Sanjay Sormani, Indepandent Direclor, as the Charparsta of

Frafera: —118, FAoN SfaR — ||, Ugelt #fte, e 3%, \agd, 8 Reel 110058, JewTge: lhe Independent Directars Commities, and Ms, Sejal Yerapale, member of fhe of the Independant Direciors Commilies approved their
recommendstion an the Offeron Thursgay, March 14, 2024, and e said was pubished in the Newspapes on Friday, March 15, 2024, The IDC
JfqaRa wivT ==

Members are of the opinkon that the Cffer’ Pricg 1o the Public Shareholders of fue Targed Company is fair and reagonable and i inewsh SEBI
WHYT AR 2002 H GRT 13(4) & qBA LA C. Offier tsils with respect to Offer
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This Offer 5 being made under Regulations 3(1) and 4 of hie SEBI (SAST) Regulafons ta the Public Shareholders of the Targed Compary,
This Offer 5 nol a competing affar in lemms of Requiation 20 of the SEBI (SAST) Regulabons. Thera was no competing offer 1o fie Gpan Gffer
and the |est dale for making such competing offer has expired,

Thig Offer 15 not conditiona wpen &y minimum kevel of acceptance in tems of Regulation 19(1) of he SEBI {SAST) Regulations.

The Offer 18 for acquisiion of up i 25,500 {Twenly-Five Thousand Five Hundred) Offer Shames, representing 25.50% (Twenty-Five Fomt Five
Zem Percent) of the Voling Share Capial of the Tanget Compary, from the Public Shareholders of ihe Targel company for cash at & price of
12005 [Rupeaes Twelwa Only) per. Offer Sharm by the Acguiner, Tor e pupose of the Offer pursiant lo and in compliance of tha SEBI (SAST)
Regulabons,

The Lefier of Offor has been dispatched %o the Public Shasshalders of he Target Company whose names appaar on Monday, March 04, 2024
being the Identified Date, on Tuesday, March 12, 2024, The dispaich was  made through elecironic mode to 2l he Pubic Shareholders whose
e-mail addresses had been registersd with the DeposionesTarget Company, and through registered postl speed post o those Public
Eharahoiders who have nol regsianed their somad addreszes with the DeposiloresTamet Compary, of whose Email Addresses areinacivg.

. The Drafl Letter of Offer daled Tuesday, Mowember 26, 2023, was fled and submiied with SEBI pursuant to the provisions of Regutation 16 (1)

of the SEB| [SA5T) Requiakons, for its Obsarvalions. In pursuance of which al he obserdabiors receivad from SEBI vide [ettar baaring
referanca number SEEIHOVCFOWCFD-RAC-DORWPOW 024871311 dated Thursday, Februany 29, 2024, duly in terms of Ragulabon 16 (4)
o the SEB (SAST) Regulsbions upon submission of the Draft Letier of Offer sre duly incomporsted in the Letter of Offer

Thena have been no matenal charges inretation i the Cier since the date of e Public Announcement and’or Defalled Public Satament, save
a5 othenwise disclosed in the Detailed Public Statemant, Draft Lather of Ofier, Letter of Offer andihis Fre-0ffer Advertisement cum Comgendum

3 | e, R S fad PARE BT TR, FIN IR 1 12”%;17 1. 41 g R (smaes / SuRad) wiufty daft s v o 134, | 1858314 /— (FENE AT G EOIN The comments specified in the SEBI Observation Litter, and centain updates (scouring after the date of e Detailed Pubbc Statemen, Draf
e Freiiegd /ool 8 (3rRafRA) — el J1?047 2.+ g¥= Riz ] drde—6, wie TR 4-5, =@ | fi At digs oo AH) R @, Latter of Cffer) have been hoamorated i the LOF and ar mers pariculary sclosed in Paragraph F mentioned balow,
A e— U24111DL1999PTC102723 (ﬂ’s’—ﬁlqw“/ﬂ%’—_dulwfll) 3. et g ?&ﬁr q% ﬁi—fﬁﬂ'mﬂ? & IR I Fob AT T A1 | The following details are with respect to the corrigendum to the Letter of Offer should be read in contineation of and in conjunction
vt /<A <1Ried ggEr v STCIReT SIRCT _(TIReX) : : with the Letier of Offer, unless otherwise specified:
L | ) ;73 el TIerpa SRRl The Board of the Directors of the Target Company have shifted the Registered Office of the Target Company from Indian Mercantile
5.| frfad wfed & uoliga oo | AME 7. 215, TR G0, GEAH GRE Wi, @S 61, fie: 18.03.2024 e ecicw s Chambars, Jrd Floor, 14 R, Kaman| Marg, Ballard Estate, Mumbai - 400001, Maharashira, india, to Unit-8/ 103-Bldg-B’ - ANSA Industrial
T JuH e @ B 8 TATEHl, T Ul @ WHIY, JEERT Ued, qdt - Estate, Andheri (East); Mumbai - 00072, Maharashirz, India, with effect from the closing ofthe working hours of Wednesday, January
&1 gl freeN—110096 31, 2024. In this regard, the Public Shareholders are requested o note that, the Registered Dffice ofthe Target Company is presently
e me o arame e | v w3 2008 located at Unit-B/ 103-Bldg-'B' - ANSA Indisstrial Estate, Andheri |East), Mumbai - 400072, Maharashira, India, with contact number
' g @ RP being '01224215347% and all references to the Registered Office, and contact defzils of the Target Company should be read as
Unit-B! 103-Bldg-'B' - ANSA Industrial Estate, Andheri (East), Mumbai - 400072, Maharashira, India, and "02242153479", respectively.
7. | SRHD P A, WL el T 3 37eT T SRl e Rewgwr fafcs All other terms and conditions of the Offer as set out in the Letter of Offer remain unchanged
T AT o1 FADROT e fﬁgﬁ ia;::, TSSO, Fex e | |, SURAKSHA (g ¥ GRen Wie Reegaer wreae ffies & o ¥ ) . Please nota that a copy of the Letter of Offer is aiso avallable and accessble on he websites of SEBI at www.sebi gowin. the Target Company

al wowws. ol comn, The Bagistrar o hie Offer af wess purvashare com, hie Manager 1o the Dfler alwaes swaraishanss com, and BSE Liniled al
wwr beaindia,com, from which fie Public: Shareholders can download/prind the same

. Instructions for Public Sharahalders

In case of Equity Shares are held In the Dematerialized Form: The Public Shareholders who are holding Eguity Shares in electronic!
gematedalized form and who desire o tender thalr Equiy Shares & thes Offer shali approach their respective Selling Broker indicating 1o
their Selling Broker the details of Equity Shares thal such Public Shareholdar nbends Lo tandar in this Offer. Public. Shareholders should
tender their Equity Shanes beforae miamke! hours close on the fast day of the Tendesing Period. For further inforsation, kindly sefer o the
Paragraph 8.10. lited as Procedurs for lendenmy Equly Shaves haid i Demalenabized Form’ on page 27 of the Lafer af Offar.

In case of Equity Shares are held in Physical Form: As per the prosisions of Regulafion 4041) of ihe SEBI [LODR) Reqi#ations and
SEBI's press releass dated 3 Dacembar 2018, baanng referance na. PR 4972018, raquasts for transfaral secuntas shall pol be procassed
unless the-securties are hald in demateraized fom with a depasitcey wilhr effect from 1 Aprl 2018 However, in accordance with the
circufarissued by SEBI bearing reference number SEBIHOGFDVCMIM ICIRP20200144 dated 31 July 2020, sharehalders holding securfiss
in pheical form are alowed o tender shares in an cpen offer. Such fendering shall be as per the provigions of the SEBI [SAST) Regulations
Accordingly, Public Sharshaldars halding Equily Shamsin physical faemn as wall ane ellgible 1o tender helr Equty Shares in tis Offer as par
the provisions of tha SEBI (SAST) Regulations. Public Shansholdens wha are hoiding Equity Shares in physical form and intand b participate

W‘f‘ il i;f T I ST e Wﬁ;‘;"ww-a%zigq‘;m R STSTEAIS H Sl ¥ FTdat / TE—T Ul @ WMyp | AR g | el /RS | e JRRE | SRR ARI| 30102023 & in the Offiar will b requirad to approach thair respactive Selling Broker aong with tha complate set of docurnants for verfication procadures
@ Y o AP T A DT T ST Fai(al) / wfraf faaor aRmEw | & Yy | TR B | F R | g (e) | O (10%)|  ergER o be caried out, incuding the (i) aniginal share certificatels), (i) vakd share transfar form(s), Le. Fom SH-4, duly filled and signed by the
Q=i : 18 ATE 2024 3RUT TeT T & = s sifm T ®) 27 R (%) Ir_iﬂs.ﬁe_r:r's e, I:qI all regesterad 5213mh:1_|_:!frﬁ in same order and &5 per the specimen signatures eqistered with the Target Company) and
LG R R E aReHTIS a8 e deR T-6 @ K | 07.08.2023 | 07.03.2017| 03.04.2024 | 04.04.2023 . ®. 2 zﬂhﬁlﬁﬁirﬂﬂ;;ﬁsﬂm???ng::ﬁ:'ui:é ﬂn?ﬁ?ﬁgﬁlﬁfgiﬁﬂTiﬂT&iﬁmlgguf;sl;plﬁr.:lﬁcﬁardr"légJﬁFmgigﬁg:gl::ﬂs*;g;?ﬁ;&;g:g
-':Hﬂi!f—"ﬂ 1 ' (FevTep) N 134?1 il EIRE TOO? 4,60,00,000 /| 46,00,000 / | 7:46,68,612 /— centilicatefs) i lhe same ardar in which thay hold Equity Shares. and (v) ary olber relevant documanls such as power of aflomey. comerale
Siffrar =iterd Tﬁ% vt 6.00 9l N (P AR | — (Fw | (30 IR authorizafion {including board resolufion'specimen signature], nodarized copy of desth cerificate and succession cerificate or probated
HEST @T (Fe—FoTeh) OFIq T & T, REZ 'aérz'oo wRIg A6 | fare | 2023 | T will, If the ongiral shareholdes has deceased, etc.. as applicatle. For further information, kindly refer to the Paragraph 8.9 tiled as Procedire
=TS efiaon SR e | fﬁ%ﬁi ARG A1) | A HE) | T o) foir tavicharing Equily Shares hiedd i Physicad Formn'on page 26 of the Latter of Odfer.

I 510 I
B L SfrT Een AT e (et it ai Procedurs for tendering the Shares in case of non-receipt of the Latter of Offer: Public Sharsholders who have acqueed Eguity
(e Rearer ﬁ"!-lTlh*? T 3T , 1%13.@'? F arefte) 1 ) QUREY _mm Shares bul whosa namas do nol appear in he raconds of Depesilodes on the [dentfied Dale, or vnregstered owners or thesa who have
. P i ! ' ':"1 = S M & 3¢ __ " @ i) goquined Equity Shares afer the Idenlified Date, or those wha have not recered fhe Letler of Offer may also participaie in this Ciffer.In casa
HHooss Toheree s = feamesst = st of nion-feceipt of the Letter of Offer, such Public Sharehoiders of the Target Company may downioad he same from the SEBI website
i aﬂqﬁtaﬁlﬁ =1 ‘*‘E"‘ﬂ' Tty et R vd I — [ seblgoy in ar obtain a copy of the same _frtm the: Registrar o the Cffier on providing suitabledocumentary e'.-'u:!mr.':a of hoiding of tha
7 1sr"-q1h e ?I_ii T = ® o R, “aifteres el / dehar’ & Wemm @ I3 B AR Sar wemr ey S-siaiviie et s — sifae e gaE Equity Shares of the Tamel Comgany, Allamalively, o case of norreceipl of the Letler of Cffer, sharshalders halding the Eguily Shares

may paricipate in the Offer by providing their spphication in plain paper in wiiling sigred by all shareholdenz), siating rame, address,
rumbsar of shanes bald, client 1D number, P rame, DPED number, numbes of shares endered and other nelevant documents, Such Public
Shareholders have ko ensure thal their order =5 enlerad in he eactrenic platform o be made availzble by Slock Exchanges befare the
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clesere of the Offer. For furhar informabon, kendly refer io the Parsgraph 10 flled as Procedurs: for fendering Equily Shares in case of
non-ecein of Ledfer of Offer’ on pege 25 of the Letler of Cffer.

Status of Statutory and Dfher Approvals

Az of date, 1o the best of the knowledos of the Acauirer, na slabutary spprovals are required for the Offer axcapt 22 menlioned in the
Latter of Offer. For furthar informatian, kindry refer o the Peragraph 7.6, filled &s Sishalony Approvals and condifons of the Offer’ s page 25
of Letter of Ciffer

Procedura for Acceptance and Settlement of Offer

Tha Open Cffed wil be Fnplemented by the Acguirer through Stock Exchange mechanism made avalable by BSE Limited in the form of
separate window [Acquisiion Window') as provided under the SEEBI [SAST) Regulstions, SEBI circwlar besring reference number CIR)
CFOPOLICYCELLAS20 5 dated 13 April 2015, as amended read slong with SEBI Ciroulzr CFDVDERZCIRIPZ016M 21 dated B December
&6, as amended, and SEBI Circular bearing aumbar SEBIHOICFDIDCRAICIRMP2021%815 dated August 13, 2021 issuad by SEBI, Az
par SEBI Circular baarimg numbar SEEFHOICFDIDCR-INCIRAPZ021615 dated Awgust 13, 2021, & lien shal be maked against he
shares- of {he shareholders participating in fhe {ender offers. Upon fnaisation of the entflemend, only accepted quantity of shares shal be
gebied from the demat account of the shareholders, The lien marked against unaccepted shares shall be released, The defaled procadure
for kendaring and selllement of shares under the ravized mechanism i specified under the Parzgraph 8 lilled 25 Procedurs for Acceplance
and Seffiemant of the Offer' on page 26 of the Letter of Offar
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Documents for Inspection
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